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RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4016-4017/2009

(From the judgment and order dated 15/04/2009 in CRLA No. 2105-2106
of 2008 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

Kl RAN AGGARWAL Petitioner(s)
VERSUS
STATE OF PUNJAB & ANR Respondent ( s)

(Wth appln(s) for ex-Parte stay and office report)

Dat e: 29/05/2009 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE MARKANDEY KATJU
HON BLE MR JUSTI CE DEEPAK VERVA
( VACATI ON BENCH)

For Petitioner(s) M. Raj esh Sharma, Adv.
Ms. Shal u Sharma, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

| ssue noti ce.
Until further orders, we stay that part of the inpugned order of
the Hi gh Court maintaining the conviction against the petitioner.

(S. Thapar) (I'ndu Satija)
PS to Registrar Court Master



